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S . . • llll1llllll 00.1 ::ill!ll!h'l'l'!ll'l!lllnll.\·um 
ubject~ Holding of Pro-lok Adnl t 

Adnlnt on 1:Z'h Soptornb~r~~g~l3, on Orilh Soptombor, 2020 nnd :Jrd Nnllonnl Lok 

N 0 I !C £ 
It is hereby nolifil!.d ror lht? lnformnll 

as Advocates in pnrtieulnr. lhnt lha HI I • COil of nllslnkoholdou~ In nonornl nnd lllfonnl!l O!l won 
Ill ourt Lugnl Sorvlco!l Conunlll I I 

Loi.; Adalat session on 0511r Saptombcr 2026 I I r • oo n orgnn zln(l o Pro· 
r. . ' • n v ow o Jrd Nnllonol Lok·Adolot cchodulod for 

12 ~eplember, 2026 {Saturon}•) nl both Wings of lllCl High Court of J&K ond Lodokh. Tho 

follo\\11l9 l}tpes of c::ascs shnll be Ia ken up for nmlcobio solllomonl nnd flnol dlsposol. 

f. Pro-litigation casos. 

a. Cheque cases under Negotiable instruments act 
b. Bank recovery eases 
c.. labour dispute cases 

~- Civil dispute cases & Criminal·compoundable cases 
2• Pending cases before Hon'ble High Court of Jammu & Kashmir and Ladakh 

Srinagar/Jammu wings 

a. Criminal compoundable cases· 
b. Cheque cases under N.l. Act; ' 
c. Bank recovery cases; 
d. MACT; 
e. labour dispute cases; 

f. Electricity and water blll disputes (excluding non-compoundable) 
g. Matrimonial disputes; 
h. Land Acquisition cases; 

i. Service matters relating to pay and allowances as well as retirement benefits· 
j. Civil cases Involving disputes or rent, easement rights, specific perform~nce of 

contracts and injunction suit; 
k. Revenue suits. 

Any person interested in amicable settlement of his/her case/dispute through Lok Adalat, 

may approach the front office, High Court Legal Services Commillee, Jammu/Srlm~gar with the 

details of his/her case (title, case number and dale of hearing) for getting lhe same listing before 

the Lok Adalal. 

By Order, 

No: HCLSC/SGR/202616 f)..-l'f 

Copy to the: 

1. Worthy Principal Secretal}' to Hon'ble the Chief Justice, High Court of J&K and Ladakh (Patron· 
in-Chief, J&K and ladakh, Legal Services Authority), Srinagar/Jammu, for kind Information of h1s 
Lordship. 

2. Worthy Registrar General, High Court or J&K and ladakh, Jammu/Srinagar, for kind Information. 
3. Worthy Member Secretary, J&K Legal Services Authority, Jammu/Srlnagar, for kind information. 
4. Worthy Registrar Judicial, High Court of J&K and Ladakh, Jammu/Srinagl)r, for kind Information 

and submission of case riles before the concerned benches. 
/.Worthy Registrar IT, High Court of J&K and Ladakh, Jammu/Srinagar, lor kind Information and 

with the request to upload the noOftcation on !he official website of High Court of J&K and Lad:~kh 
6. · Secretary to Hon'ble ExecuUve Chairman, J&K Legal Services Authoflty, Srinagar/Jammu, for 

kind Information of his Lordship. 
7. Secretary to Hon'ble Chairperson, High Court Legal Services Committee, Jammu/Srlnagar for 

kind information of his Lordship. 
a. Deputy Director Information, Srlnagar, for Information & public~tion the same in the two Daily 

ro.,rllnn tJ,w.<: P;mP.r~ of bath Kashmir and Jammu for .wide publlaty. 


